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    म[ यह घोषणा करता � ं�क इस �;प के �माणन के �योजन के िलए मुझे िविधवत िनयु! �कया गया ह।ै यह भी �मािणत �कया जाता ह ै�क मैन< इस �;प क� िवषय व8तु और उससे संबंिधत मामल" के िलए कंपनी अिधिनयम, 2013 (2013 का 18) के उपबंध" और उसके अधीन बनाए गए िनयम" को पढा ह ैतथा कंपनी (िनिध का नाम) �ारा रखे जा रह ेमूल अिभलेख से, जो इस �;प क� िवषयव8तु ह,ै उपयु�! िववरण (संल�क सिहत) का स6यापन �कया जाता ह ैऔर इ�ह< सही, स6य और पूण� पाया गया ह ैतथा इस �;प म< कोई मह6वपूण� सूचना छुपाई नहB गई ह।ै म[ यह भी �मािणत करता � ं�क: क. उ! अिभलेख कंपनी अिधिनयम, 2013 (2013 का 18) के संबंिधत उपबंध" के अनुसार उिचत ढ़ंग से तैयार �कये गए ह,ै उन पर कंपनी के अपेि.त आिधका�रय" �ारा ह8ता.र �कए गए ह ैतथा रखे गए ह[ और इ�ह< सही पाया गया ह:ै ख. सभी अपेि.त संल�क पूरे ह[ और इस �;प के साथ संल� ह[: ग. म[ जानता � ं�क गलत सबूतन, य�द �कसी 8तर पर पाया गया, तो कंपनी अिधिनयम, 2013 क� धारा 448 के अंतग�त मेरे िव;M कार�वाई क� जा सकती ह।ै ह8ता.र Uवसायरत चाट�ड अकाउंट<ट/लागत लेखाकार/कंपनी सिचव एसोिसएट अथवा फेल" सद8यता संhया और सीपी संhया ................................................................................................................................................ �ट|पणी: यह ई फाम� इलेKaािनक मोड के मा]यम से कंपनी रिज8aार �ारा रखी जा रही फाइल पर और फाइ�लग कंपनी �ारा �दए गए स6यता के िववरण के आधार पर िलया गया ह।ै अिधिनयम क� धारा 448, िजसम< गलत िववरण तथा सबूतन के िलए दंड का उपबंध ह,ै के उपबंध" क� ओर भी ]यान आकPषत �कया जाता ह।ै [फा. सं. 01/24/2013 - सीएल-V] रेणुका कुमार, संयु! सिचव 
MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 31st March, 2014 

G.S.R. 258(E).—In exercise of the powers conferred under sub-section (1) of Section 406 read with sub-

sections (1) and (2) of 469 of the Companies Act, 2013, the Central Government hereby makes the following rules, 

namely:— 

1.  Short title and commencement.—(1) These Rules may be called Nidhi Rules, 2014. 

(2) They shall come into force on the 1st day of April, 2014.  

2. Application.—These rules shall apply to,—  

(a) every company which had been declared as a Nidhi or Mutual Benefit Society under sub-section (1) of 

Section 620A of the Companies Act, 1956;  

(b) every company functioning on the lines of a Nidhi company or Mutual Benefit Society but has  either not 

applied for or has applied for and is awaiting notification to be a Nidhi or Mutual Benefit Society under sub-

Section (1) of Section 620A of the Companies Act, 1956; and   

(c) every company incorporated as a Nidhi pursuant to the provisions of Section 406 of the Act. 

3.  Definitions.—(1) In these rules, unless the context otherwise requires,—   

(a) “Act” means the Companies Act, 2013 (18 of 2013); 

(b) “Doubtful Asset” means a borrowal account which has remained a Non-performing asset for more than two years 

but less than three years; 

(c) “Loss Asset” means a borrowal account which has remained a Non-performing asset for more than three years or 

where in the opinion of the Board, a shortfall in the recovery of the loan account is expected because the documents 

executed may become invalid if subjected to legal process or for any other reason;       
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(d) “Net Owned Funds” means the aggregate of paid up equity share capital and free reserves as reduced by 

accumulated losses and intangible assets appearing in the last audited balance sheet:   

Provided that the amount representing the proceeds of issue of preference shares shall not be included for 

calculating Net Owned Funds.  

(e)  “Non-Performing Asset” means a borrowal account in respect of which interest income or instalment of loan 

towards re payment of principal amount has remained unrealised for twelve months; 

(f) “Standard Asset” means the asset in respect of which no default in re-payment of principal or payment of interest 

has occurred or is perceived and which has neither shown signs of any problem relating to re-payment of principal sum 

or interest nor does it carry more than normal risk attached to the business; 

(g) “Sub-Standard Asset” means a borrowal account which is a Non-performing asset: 

Provided that reschedulement or renegotiation or rephasement of the loan instalment or interest payment shall 

not change the classification of an asset unless the borrowal account has satisfactorily performed for at least twelve 

months after such reschedulement or renegotiation or rephasement.   

( 2) Words and expressions used herein, but not defined in these rules and defined in the Act or in the Companies 

(Specification of definitions details) Rules, 2014 shall have the same meaning as assigned to them in the Act or in 

the said Rules.  

4.  Incorporation and incidental matters.—(1) A Nidhi to be incorporated under the Act shall be a public company 

and shall have a minimum paid up equity share capital of five lakh rupees.  

(2) On and after the commencement of the Act, no Nidhi shall issue preference shares.  

(3) If preference shares had been issued by a Nidhi before the commencement of this Act, such preference shares shall 

be redeemed in accordance with the terms of issue of such shares.   

(4) Except as provided under the proviso to sub-rule (e) to rule 6, no Nidhi shall have any object in its Memorandum of 

Association other than the object of cultivating the habit of thrift and savings amongst its members, receiving deposits 

from, and lending to, its members only, for their mutual benefit. 

(5) Every Company incorporated as a “Nidhi” shall have the last words ‘Nidhi Limited’ as part of its name.   

5. Requirements for minimum number of members, net owned fund etc.—(1) Every Nidhi shall, within a period of 

one year from the commencement of these rules, ensure that it has—  

(a) not less than two hundred members; 

(b) Net Owned Funds of ten lakh rupees or more; 

(c) unencumbered term deposits of not less than ten per cent of the outstanding deposits as specified in  

rule 14; and  

(d) ratio of Net Owned Funds to deposits of not more than 1:20. 

(2) Within ninety days from the close of the first financial year after its incorporation and where applicable, the second 

financial year, Nidhi shall file a return of statutory compliances in Form NDH-1 along with such fee as provided in 

Companies (Registration Offices and Fees) Rules, 2014 with the Registrar duly certified by a company secretary in 

practice or a chartered accountant in practice or a cost accountant in practice.   

(3) If a Nidhi is not complying with clauses (a) or (d) of sub-rule (1) above, it shall within thirty days from the close of 

the first financial year, apply to the Regional Director in Form NDH-2 along with fee specified in Companies 

(Registration Offices and Fees) Rules, 2014 for extension of time and the Regional Director may consider the 

application and pass orders within thirty days of receipt of the application.  

Explanation.—For the purpose of this rule “Regional Director” means the person appointed by the Central 

Government in the Ministry of Corporate Affairs as a Regional Director; 

(4) If the failure to comply with sub-rule (1) of this rule extends beyond the second financial year, Nidhi shall not 

accept any further deposits from the commencement of the second financial year till it complies with the provisions 

contained in sub-rule (1), besides being liable for penal consequences as provided in the Act.    

6.      General restrictions or prohibitions.—No Nidhi shall— 

(a)  carry on the business of chit fund, hire purchase finance, leasing finance, insurance or acquisition of 

securities  issued by any body corporate; 

(b)  issue preference shares, debentures or any other debt instrument by any name or in any form whatsoever;  

(c)  open any current account with its members;  

(d)  acquire another company by purchase of  securities or control the composition of the Board of Directors of 

any other company in any manner whatsoever or enter into any arrangement for the change of its 
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management, unless it has passed a special resolution in its general meeting and also obtained the previous 

approval of the Regional Director having jurisdiction over such Nidhi; 

Explanation.—For the purposes of this sub-rule, “control”  shall have the same meaning assigned to it in clause (27) of 

section 2 of the Act;  

(e) carry on any business other than the business of borrowing or lending in its own name:  

Provided that Nidhis which have adhered to all the provisions of these rules may provide locker facilities on rent 

to its members subject to the rental income from such facilities not exceeding twenty per cent of the gross income of 

the Nidhi at any point of time during a financial year.   

(f) accept deposits from or lend to any person, other than its members;         

(g) pledge any of the assets lodged by its members as security; 

(h) take deposits from or lend money to any body corporate;   

(i) enter into any partnership arrangement in its borrowing or lending activities; 

(j) issue or cause to be issued any advertisement in any form for soliciting deposit: 

Provided that private circulation of the details of fixed deposit Schemes among the members of the Nidhi 

carrying the words “for private circulation to members only” shall not be considered to be an advertisement for 

soliciting deposits.  

(k) pay any brokerage or incentive for mobilising deposits from members or for deployment of funds or for 

granting loans.  

7.  Share capital and allotment.—(1) Every Nidhi shall issue equity shares of the nominal value of not less than ten 

rupees each: 

Provided that this requirement shall not apply to a company referred to in sub-rules (a) and (b) of rule 2.  

               (2)  No service charge shall be levied for issue of shares. 

               (3)  Every Nidhi shall allot to each deposit holder at least a minimum of ten equity shares or shares equivalent 

to one hundred rupees: 

Provided that a savings account holder and a recurring deposit account holder shall hold at least one equity share 

of rupees ten. 

8.    Membership.—(1) A Nidhi shall not admit a body corporate or trust as a member.  

(2)  Except as otherwise permitted under these rules, every Nidhi shall ensure that its membership is not reduced 

to less than two hundred members at any time. 

(3)  A minor shall not be admitted as a member of Nidhi: 

 Provided that deposits may be accepted in the name of a minor, if they are made by the natural or legal guardian who is 

a member of Nidhi.   

9.   Net owned funds.—Every Nidhi shall maintain Net Owned Funds (excluding the proceeds of  any preference share 

capital) of not less than ten lakh  rupees or such higher amount as the Central Government may specify  from time to 

time. 

10.    Branches.—(1) A Nidhi may open branches, only if it has earned net profits after tax continuously during the 

preceding three financial years. 

(2) Subject to the provisions contained in sub-rule (1), a Nidhi may open up to three branches within the district. 

(3) If a Nidhi proposes to open more than three branches within the district or any branch outside the district, it shall 

obtain the prior permission of the Regional Director and an intimation is to be given to the Registrar about opening of 

every branch within thirty days of such opening. 

(4) No Nidhi shall open branches or collection centres or offices or deposit centres, or by whatever name called outside 

the State where its registered office is situated.   

(5) No Nidhi shall open branches or collection centres or offices or deposit centres, or by whatever name called unless 

financial statement and annual return (up to date) are filed with the Registrar. 

(6) A Nidhi shall not close any branch unless it—  

(a) publishes an advertisement in a newspaper in vernacular language in the place where it carries on business at least 

thirty days prior to such closure,  informing the public about such closure; 
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(b) fixes a copy of such advertisement or a notice informing such closure of the branch on the notice board of Nidhi for 

a period of at least thirty days from the date on which advertisement was published under clause (a)  ; and 

(c) gives an intimation to the Registrar within thirty days of such closure. 

11.      Acceptance of deposits by Nidhis.—(1) A Nidhi shall not accept deposits exceeding twenty times of its Net 

Owned Funds (NOF) as per its last audited financial statements.             

(2) In the case of  companies covered under clauses (a) and (b) of rule 2 and existing on or before 26
th

 July, 2001 and 

which have accepted  deposits in excess of the aforesaid limits, the same shall be restored to the prescribed limit by 

increasing the Net Owned Funds position or alternatively by reducing the deposit according to the table given below:   

TABLE  

Ratio of Net Owned Funds to Deposits (as on  

31.3. 2013) 

Date by which the company has to achieve prescribed 

ceiling of 1:20 

a) More than  1:20 but up to  1:35          By    31.3. 2015 

b) More than 1:35 but up to 1:45          By    31.3. 2016  

c) More than 1:45           By    31.3. 2017 

                                                    

(3)    The companies which are covered under the Table in sub-rule (2) above shall not accept fresh deposits or renew 

existing deposits if such acceptance or renewal leads to violation of the prescribed ratio.  

(4)   The ratio specified in sub-rule (2) above shall also apply to incremental deposits. 

12.         Application form for deposit.—(1)  Every application form for placing a deposit with a Nidhi shall contain 

the following particulars, namely:— 

(a) Name of Nidhi; 

(b) Date of incorporation of Nidhi; 

(c) The business carried on by Nidhi with details of branches, if   any; 

(d) Brief particulars of the management of Nidhi (name, addresses and occupation of the directors, 

including DIN); 

(e) Net profits of Nidhi before and after making provision for tax for the preceding three financial years; 

(f) Dividend declared by Nidhi during the preceding three financial years;  

(g) Mode of repayment of the deposit; 

(h) Maturity period of the deposit; 

(i) Interest payable on the deposit;                           

(j) The rate of interest payable to the depositor in case the depositor withdraws the deposit prematurely;  

(k) The terms and conditions subject to which the deposit may be accepted or renewed; 

(l) A summary of the financials of the company as per the latest two audited financial statements as given 

below: 

(i) Net Owned Funds 

(ii) Deposits accepted 

(iii) Deposits repaid 

(iv) Deposits claimed but remaining unpaid  

(v) Loans disbursed against— 

(a) immovable property; 

(b) deposits; and 

(c) gold and jewellery 

(vi) Profit before tax 

(vii) Provision for tax 



¹Hkkx IIµ[k.M 3 (i)º Hkkjr dk jkti=k % vlk/kj.k  19 

 
(viii) Profit after tax 

(ix)   Dividend per share 

(m) any other special features or terms and conditions subject to which the deposit is accepted or 

renewed. 

 (2) The application form shall also contain the following statements, namely:— 

(a) in case of Non-payment of the deposit or part thereof as per the terms and conditions of such deposit, the 

depositor may approach the Registrar of companies having jurisdiction  over Nidhi; 

(b) in case of any deficiency of Nidhi in servicing its depositors, the depositor may approach the National 

Consumers Disputes Redressal Forum, the State Consumers Disputes Redressal Forum or District  Consumers 

Disputes   Redressal Forum, as the case may be, for redressal of his relief; 

(c)  a declaration by the Board of Directors to the effect that the financial position of Nidhi as disclosed and 

the representations made in the application form are true and correct and that Nidhi has complied with all the 

applicable rules;  

(d)  a statement to the effect that the Central Government does not undertake any responsibility for the 

financial soundness of Nidhi or for the correctness of any of the statement or the representations made or 

opinions expressed by Nidhi;  

(e) the deposits accepted by Nidhi are not insured and the repayment of deposits is not guaranteed by either the 

Central Government or the Reserve Bank of India; and  

(f) a verification clause by the depositor stating that he had read and understood the financial and other 

particulars furnished and representations made by Nidhi in his application form and after careful consideration 

he is making the deposit with Nidhi at his own risk and volition. 

(3) Every Nidhi shall obtain proper introduction of new depositors before opening their accounts or accepting                            

their deposits and keep on its record the evidence on which it has relied upon for the purpose of such introduction. 

(4)   For the purposes of introduction of depositors, a Nidhi shall obtain documentary evidence of the depositor in the 

form of proof of identity and address as under: 

           (a) Proof of Identity (any one of the following) 

 (i)  Passport   

(ii)  Unique Identification Number 

(iii) Income-tax PAN card  

(iv)  Elector Photo Identity Card 

(v)  Driving licence  

(vi)  Ration card 

            (b) Proof of address (any one of the following) 

(i)   Passport  

(ii)   Unique Identification Number   

(iii)  Elector Photo Identity Card  

                    (iv)  Driving licence 

                   (v)   Ration card   

                  (vi)  Telephone bill  

                 (vii)  Bank account statement  

                (viii)  Electricity bill  

(documents referred to serial numbers (vi), (vii) and (viii) above shall not be more than two months old)  

13.   Deposits.—(1)  The fixed deposits shall be accepted for a minimum period of six months and a maximum period 

of sixty months. 

(2) Recurring deposits shall be accepted for a minimum period of twelve months and a maximum period of sixty 

months.  

(3) In case of recurring deposits relating to mortgage loans, the maximum period of recurring deposits shall correspond 

to the repayment period of such loans granted by Nidhi. 
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(4) The maximum balance in a savings deposit account at any given time qualifying for interest shall not exceed one 

lakh rupees at any point of time and the rate of interest shall not exceed two per cent above the rate of interest payable 

on savings bank account by nationalised banks. 

(5) A Nidhi may offer interest on fixed and recurring deposits at a rate not exceeding the maximum rate of interest 

prescribed by the Reserve Bank of India which the Non-Banking Financial Companies can pay on their public deposits.                    

(6) A fixed deposit account or a recurring deposit account shall be foreclosed by the depositor subject to the following 

conditions, namely:— 

(a)   a Nidhi shall not repay any deposit within a period of three months from the date of its acceptance; 

(b)  where at the request of the depositor, a  Nidhi  repays any deposit after a period of three months, the 

depositor shall not be entitled to any interest up to six months from the date of deposit; 

(c)   where at the request of the depositor, a Nidhi makes repayment of a deposit before the expiry of the period 

for which such deposit was accepted by Nidhi, the rate of interest payable by Nidhi on such deposit shall be 

reduced by two per cent from the rate which Nidhi would have ordinarily paid, had the deposit been accepted for 

the period for which such deposit had run: 

Provided that in the event of death of a depositor, the deposit may be repaid prematurely to the surviving 

depositor or depositors in the case of joint holding with survivor clause, or to the nominee or to legal heir with 

interest up to the date of repayment at the rate which the company would have ordinarily paid, had such deposit 

been accepted for the period for which such deposit had run.   

14.  Un-encumbered term deposits.—Every Nidhi shall invest and continue to keep invested, in unencumbered term 

deposits with a Scheduled commercial bank (other than a co-operative bank or a regional rural bank), or post office 

deposits in its own name an amount which shall not be less than ten per cent of the deposits outstanding at the close of 

business on the last working day of the second preceding month:   

Provided that in cases of unforeseen commitments, temporary withdrawal may be permitted with the prior 

approval of the Regional Director for the purpose of repayment to  depositors, subject to such conditions and time limit 

which may be specified by the Regional Director to ensure restoration of the prescribed limit of ten per cent.     

 15.    Loans.—(1)   A Nidhi shall provide loans only to its members.   

                        (2)   The loans given by a Nidhi to a member shall be subject to the following limits, namely:— 

(a)  two lakh rupees, where the total amount of deposits of such Nidhi from its members is less 

than two crore rupees; 

(b)  seven lakh fifty thousand rupees, where the total amount of deposits of such Nidhi from its 

members is more than two crore rupees but less than twenty crore rupees; 

(c)  twelve lakh rupees, where the total amount of deposits of such Nidhi from its members is 

more than twenty crore rupees but less than fifty crore rupees; and 

(d) fifteen lakh rupees, where the total amount of deposits of such Nidhi from its members is 

more than fifty crore rupees:   

Provided that where a Nidhi has not made profits continuously in the three preceding financial 

years, it shall not make any fresh loans exceeding fifty per cent of the maximum amounts of 

loans specified in clauses (a), (b), (c) or (d).   

Provided further that a member shall not be eligible for any further loan if he has borrowed 

any earlier loan from the Nidhi and has defaulted in repayment of such loan.  

(3) For the purposes of sub-rule (2), the amount of deposits shall be calculated on the basis of the last audited annual 

financial statements.   

(4) A Nidhi shall give loans to its members only against the following securities, namely:— 

(a) gold, silver and jewellery: 

Provided that the re-payment period of such loan shall not exceed one year. 

(b)  immovable property: 

Provided that the total loans against immovable property [excluding mortgage loans granted on the 

security of property by registered mortgage, being a registered mortgage under section 69 of the Transfer of 

Property Act, 1882 (IV of 1882)] shall not exceed fifty per cent of the overall loan outstanding on the date of 

approval by the board, the individual loan shall not exceed fifty per cent of the value of property offered as 

security and the period of repayment of such loan shall not exceed seven years.  
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(c)  fixed deposit receipts, National Savings Certificates, other Government Securities and insurance policies: 

Provided that such securities duly discharged shall be pledged with Nidhi and the maturity date of such 

securities shall not fall beyond the loan period or one year whichever is earlier: 

Provided further that in the case of loan against fixed deposits, the period of loan shall not exceed the 

unexpired period of the fixed deposits. 

16.   Rate of interest.—The rate of interest to be charged on any loan given by a Nidhi shall not exceed seven and half 

per cent above the highest rate of interest offered on deposits by Nidhi and shall be calculated on reducing balance 

method: 

Provided that Nidhi shall charge the same rate of interest on the borrowers in respect of the same class of loans 

and the rates of interest of all classes of loans shall be prominently displayed on the notice board at the registered office 

and each branch office of Nidhi.  

17.  Rules relating to Directors.—(1) The Director shall be a member of Nidhi.  

(2)   The Director of a Nidhi shall hold office for a term up to ten consecutive years on the Board of Nidhi. 

(3)  The Director shall be eligible for re-appointment only after the expiration of two years of ceasing to be a Director. 

(4) Where the tenure of any Director in any case had already been extended by the Central Government, it shall 

terminate on expiry of such extended tenure. 

(5) The person to be appointed as a Director shall comply with the   requirements of sub-section (4) of Section 152 of 

the Act and shall not have been disqualified from appointment as provided in section 164 of the Act.  

18.   Dividend.- A Nidhi shall not declare dividend exceeding twenty five per cent or such higher amount as may be 

specifically approved by the Regional Director for reasons to be recorded in writing and further subject to the following 

conditions, namely:— 

(a) an equal amount is transferred to General Reserve;  

(b)  there has been no default in repayment of matured deposits and  interest; and   

(c)  it has complied with all the rules as applicable to Nidhis.    

           19.  Auditor.—(1) No Nidhi shall appoint or re-appoint an individual as auditor for more than one term of five 

consecutive years. 

(2) No Nidhi shall appoint or re-appoint an audit firm as auditor for more than two terms of five consecutive years:  

Provided that an auditor (whether an individual or an audit firm) shall be eligible for subsequent appointment 

after the expiration of two years from the completion of his or its term:  

 Explanation: For the purposes of this proviso: 

(i) in case of an auditor (whether an individual or audit firm), the period for which he or it has been holding office as 

auditor prior to the commencement of these rules shall be taken into account in calculating the period of five 

consecutive years or ten consecutive years, as the case may be;  

(ii)  appointment includes re-appointment. 

20.  Prudential norms.—(1) Every Nidhi shall adhere to the prudential norms for revenue recognition and 

classification of assets in respect of mortgage loans or jewel loans as contained hereunder. 

(2)  Income including interest or any other charges on non-performing assets shall be recognised only when it is 

actually realised and any such income recognised before the asset became non-performing and which remains 

unrealised in a year shall be reversed in the profit and loss account of the immediately succeeding year.  

(3) (a) In respect of mortgage loans, the classification of assets and the provisioning required shall be as under:  

 

 

Provided that a Nidhi may make provision for exceeding the percentage specific herein. 

NATURE OF ASSET PROVISION REQUIRED 

Standard Asset No provision 

Sub-standard Asset 10% of the aggregate outstanding amount 

Doubtful Asset 25% of the aggregate outstanding amount 

Loss Asset 100% of the aggregate outstanding amount 
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(b) The estimated realisable value of the collateral security to which a Nidhi has valid recourse may be reduced from 

the aggregate outstanding amount, if the proceedings for the sale of the mortgaged property have been initiated in a 

court of law within the previous two years of the interest, income or instalment remaining unrealised. 

(4) In case of companies which were incorporated on or before 26-07-2001, such companies shall make provisions in 

respect of loans disbursed and outstanding as on 31-03-2002 for income reversal and non-performing assets as per table 

given below:  

For the year ended  Extent of provision 

31-03-2015  Un-provided balance on equal basis over the three years 

as specified in the preceding column.  
31-03-2016  

31-03-2017  

 

(5)  (a) The Notes on the financial statements of a year shall disclose- 

(i) the total amount of provisions, if any, to be made on account of   income reversal and non-performing 

assets remaining unrealised; 

(ii) the cumulative amount provided till the previous year; 

(iii) the amount provided in the current year; and 

(iv) the balance amount to be provided.  

      (b)  Such disclosure shall continue to be made until the entire amount to be provided has been provided for.  

(6)   In respect of loans against gold or jewellery— 

(a) the aggregate amount of loan outstanding against the security of gold or jewellery shall either be recovered 

or renewed within three months from the due date of repayment;  

(b) if the loan is not recovered or renewed and the security is not sold within the aforesaid period of three 

months, the company shall make provision in the current year’s financial statements to the extent of 

unrealised amount or the aggregate outstanding amount of loan including interest as applicable;  

(c) no income shall be recognised on such loans outstanding after the expiry of the three months period specified 

in (a) above or sale of gold or jewellery, whichever is earlier; and 

(d) the loan to value ratio shall not exceed 80 per cent.  

Explanation.- For the purposes of this rule, the term ‘loan to value ratio’ means the ratio between the amount 

of loan given and the value of gold or jewellery against which such loan is given.  

21.   Filing of half yearly return.—Every company covered under rule 2 shall file half yearly return with the Registrar 

in Form NDH-3 along with such fee as provided in Companies (Registration Offices and Fees) Rules, 2014 within 

thirty days from the conclusion of each half year duly certified by a company secretary in practice or chartered 

accountant in practice  or cost accountant in practice. 

22. Auditor’s certificate.—The Auditor of the company shall furnish a certificate every year to the effect that the 

company has complied with all the provisions contained in the rules and such certificate shall be annexed to the audit 

report and in case of non-compliance, he shall specifically state the rules which have not been complied with.   

23. Power to enforce compliance.—(1) For the purposes of enforcing compliance with these rules, the Registrar of 

companies may call for such information or returns from Nidhi as he deems necessary and may engage the services of 
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chartered accountants, company secretaries in practice, cost accountants, or any firm thereof from time to time for 

assisting him in the discharge of his duties.      

(2) In respect of any Nidhi which has violated these rules or has failed to function in terms of the Memorandum and 

Articles of Association, the concerned Regional Director may appoint a Special Officer to take over the management of 

Nidhi and such Special Officer shall function as per the guidelines given by such Regional Director:  

Provided that an opportunity of being heard shall be given to the concerned Nidhi by the Regional Director 

before appointing any Special Officer.  

24.  Penalty for non-compliance.- If a company falling under rule 2 contravenes any of the provisions of the rules 

prescribed herein, the company and every officer of the company who is in default shall be punishable with fine which 

may extend to five thousand rupees, and where the contravention is a continuing one, with a further fine which may 

extend to five hundred rupees for every day after the first during which the contravention continues. 

Annexure 

 

Form NDH-1 

Return of Statutory Compliances 

[Pursuant to sub rule (2) of rule 5 of Nidhi Rules, 2014] 

1. Corporate Identification Number (CIN) of Nidhi: 

2.   (a) Name of the Nidhi :  

      (b) Address of the registered office: 

      (c) E-mail id, if any: 

     (d) Phone Number: 

3.   (a) Number of subscribers to the  

           Memorandum  

      (b) Number of members admitted 

           since date of incorporation upto the  

           end of the first financial year 

   (c) Number of persons who have  

        ceased to be members upto the end 

        of the first financial year 

    (d) Number of members as at the end 

         of the first financial year 

  4.     Whether the number of members as at 

          the end of the first financial year is  

           200 or more                   Yes 

                                                          No 

  5.    If answer to Sl. No. 4 is No, whether  

       application for extension of time has   Yes 

     been made to Registrar                 No 
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I am authorised by the Board of Directors of the Company  vide resolution no…………. dated……………  to sign this 

form and declare that all the requirements of Companies Act, 2013 (18 of 2013) and the rules made thereunder in 

respect of the subject matter of this form and matters incidental thereto have been complied with.  I also declare that all 

the information given hereinabove is true, correct and complete including the attachments to this form and nothing 

material has been suppressed. It is hereby further certified that the professional (Name  and  Type i.e. C.A/CS/CWA/ to 

Given) certifying this form has been duly engaged for this purpose.  

To be digitally signed by  

Designation (to be given) 

DIN of the person signing the form 

Certificate by practicing professional 

I declare that I have been duly engaged for the purpose of certification of this form.  It is hereby certified that I have 

gone through the provisions of the Companies Act, 2013 (18 of 2013) and rules thereunder for the subject matter of this 

form and matters incidental thereto and I have verified the above particulars (including attachment(s)) from the original 

records maintained by the Company (name of Nidhi) which is subject matter of this form and found them to be true, 

correct and complete and no information material to this form has been suppressed.  I further certify that: 

a. The said records have been properly prepared, signed by the required officers of the Company and 

maintained  as per the relevant provisions of the Companies Act, 2013 (18 of 2013) and were found 

to be in order; 

b. All the required attachments have been completely and legibly attached to this form; 

If yes, SRN of the application  

  6.    Paid up equity share capital  

         Free reserves   --------------- 

       Less: Accumulated Losses 

                Other intangible assets 

                ( give breakup)  --------------- 

                        Net Owned Funds --------------- 

  7. Unencumbered Term Deposits  

             (See rule 14) 

   (a) (i) deposit(s) in scheduled commercial  

            Banks(in Rs) 

       (ii) Deposits in Post Office(in Rs)   --------------- 

       Total  unencumbered term deposits --------------- 

         (b) deposits outstanding at the close of  

        business on the last working day of the   

        second preceding month:   

   (c) Percentage of (a)/(b): 

8. Ratio of Net Owned Funds to Deposits: 

Verification 
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Signature 

Chartered Accountant/Cost Accountant/Company Secretary in practice whether Associate or Fellow 

Membership No. and also CP No. 

Note: 

This eform has been taken on file maintained by the Registrar of companies through electronic mode and on the basis 

of statement of correctness given by the filing company. Attention is also drawn to provisions of section 448 of the Act 

which provide for punishment for false statement and certification. 

6. Period for which extension is sought for complying with the requirement of 

1. ----------------------------------------------------------------------------- Verification 

I am authorized by the Board of Directors of the Company  vide resolution no…………. dated……………  to 

sign this form and declare that all the requirements of Companies Act, 2013 (18 of 2013) and the rules made 

thereunder in respect of the subject matter of this form and matters incidental thereto have been complied 

with.  I also declare that all the information given herein above is true, correct and complete including the 

attachments to this form and nothing material has been suppressed. 

Form NDH-2 

Application for extension of Time 

[Pursuant to sub-rule (3) of rule 5 of Nidhi Rules, 2014] 

The Regional Director 

Ministry of Corporate Affairs, 

(respective jurisdiction) 

  1. Corporate Identification Number (CIN) of Nidhi: 

2.   (a) Name of the Nidhi: 

      (b) Address of the registered office: 

      (c) E-mail id, if any: 

      (d) Phone Number: 

3. Date of Incorporation: 

4.   Application filed for: extension of time for complying with rule  

     5(1)(a) 

    5(1)(d) 

5. Position as at the end of the previous financial year  

    (based on audited financial statement)  

(a) Number of members 

(b) Ratio of Net Owned Funds to Deposits 

 (a) Rule 5(1)(a) or 

(b) Rule 5(1)(d) or 

(c) Both (a) & (b) above 

7. Reasons for not complying with the requirements of rule 5(1)(a) and/or rule 5(1)(d) 

8.   Details of application(inbrief)  

(Box to be provided) 
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For office use only:  E-form Service Request Number (SRN)……………… E-form filing date…. 

Digital signature of the authorising officer 

This e-form is hereby approved/rejected 

Date of signing 

 

 

FORM NDH-3 

(Pursuant to rule 21 of Nidhi Rules, 2014) 

HALF YEARLY RETURN 

(All information shall be furnished for the half year ended 30
th

 September and 31
st
 March of every year; wherever 

space is not sufficient, separate sheet containing the required details shall be attached)  

--------------------------------------------------------------------------------- 

1. Name of the Nidhi 

2. CIN 

3. Registered office 

4. Branch details 

(i) Total Number of branches 

(ii)   Names and addresses of branches 

within the district 

 (iii)   Names and addresses of branches 

          outside the District, if any 

 (iv)    Number of branches opened during 

           the half year and their addresses 

 (v)     Number of branches closed during 

          the half year and their addresses 

5. Membership  

(a) Total number of members at the beginning of the half-year  

(b) Number of persons admitted  

as members during the half year 

(c) Number of persons who have ceased 

     to be members during the half year 

(d)  Total number of members at the end of the half year 

  To be digitally signed by 

    Designation (to be given) 

DIN of the person signing the form  

Attachments: 

1.Board resolution 

2. Detailed application 

3. Audited financial statements (last available) 

4. Reasons and justification for the application 

Note: Attention is also drawn to provisions of section 448 which provide for punishment for false statement and 

certification. 
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6. Deposits (Amount in Rs) 

Nature of deposits  Balance of deposits at 

the beginning of the 

half year  

Received during 

the half year  

Repaid  

during the half 

year  

Balance of deposits 

at the end of the half 

year 

Fixed Deposit     

Recurring Deposit     

Savings Deposit      

Cumulative 

Deposit 

    

Others, if any 

( specify)  

    

TOTAL      

7. Loans (Amount in Rs) 

Nature of Loans   Balance of Loan at the 

beginning of the half 

year  

Disbursed during 

the half year  

Realized   

during the half year  

Balance of Loans 

at the end of the 

half year 

Loans against 

immovable 

property   

    

Loans against 

Jewels 

    

Loans against 

Deposits  

    

Other loans, if any  

( specify security) 

    

Loans to employees       

TOTAL      

8. Details relating to litigation, if any. 

 At the beginning of 

the half year 

 

Filed during  

the half year 

Disposed off  

during the half year  

Outstanding at the end 

of the half year 

 No. of 

cases 

Amount 

(Rs.) 

No. of 

cases 

Amount 

(Rs.) 

 

No. of 

cases 

Amount 

(Rs.) 

No. of 

cases 

Amount 

(Rs.) 

Suit filed 

accounts  

        

9. Financial  summary: 

(i) Ratio of Net Owned Funds to Deposits 

(ii) Total amount of unencumbered Term Deposits(Rs) 

(iii) Names and addresses of the Scheduled Commercial 

Bank/Post Office where such deposits have been  

Placed, with the amount of deposit in each. 

(iv) Percentage of unencumbered Term Deposits  

              to the total deposits outstanding 
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(v) Paid up share capital(total) 

(vi) Amount of paid up Preference Share capital  

(a) Outstanding at the beginning of the half year 

(b) Redeemed during the period 

(c) Outstanding at the end of the half year 

 

Verification 

I am authorized by the Board of Directors of the Company  vide resolution no…………. dated……………  to sign this 

form and declare that all the requirements of Companies Act, 2013 (18 of 2013) and the rules made thereunder in 

respect of the subject matter of this form and matters incidental thereto have been complied with.  I also declare that all 

the information given hereinabove is true, correct and complete including the attachments to this form and nothing 

material has been suppressed. It is hereby further certified that the professional (Name  and  Type i.e. C.A/CS/CWA/ to 

Given) certifying this form has been duly engaged for this purpose.  

To be digitally signed by 

    Designation (to be given) 

   DIN of the person signing the form  

Certificate by practicing professional 

  I declare that I have been duly engaged for the purpose of certification of this form.  It is hereby certified that I 

have gone through the provisions of the Companies Act, 2013 (18 of 2013) and rules thereunder for the subject 

matter of this form and matters incidental thereto and I have verified the above particulars [including attachment(s)] 

from the original records maintained by the Company (name of Nidhi) which is subject matter of this form and found 

them to be true, correct and complete and no information material to this form has been suppressed.  I further certify 

that; 

 a. The said records have been properly prepared, signed by the required officers of the Company and maintained  as 

per the relevant provisions of the Companies Act, 2013 and were found to be in order: 

b. All the required attachments have been completely and legibly attached to this form; 

c. It is understood that I shall be liable for action under Section 448 of the Companies Act, 2013 for wrong certification, 

if any found at any stage.  

Signature 

Chartered Accountant/ Cost Accountant/Company Secretary in practice whether Associate or Fellow  

Membership No. and also CP No. 

Note: This eform has been taken on file maintained by the Registrar of Companies through electronic mode 

and on the basis of statement of correctness given by the filing company. Attention is also drawn to provisions 

of Section 448 which provide for punishment for false statement and certification. 

[F. No. 1/24/2013-CL-V] 

RENUKA KUMAR, Jt. Secy. 
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[TOBEPUBLISHEDINTFIEGAZETTEOFINDIA,EXTRAORDINARY'PARTII'SECTION3'SUB-
SECION (i)l

Govemment of India
Ministry of CorPorate Affairs

Notification

New Delhi, lst July, 2019

G.S.R.........(E).- ln exercise of the powers conferred by sub-rytio1(1) of section 406 read with

sub-sections(1)and(2)otsectionaOgoftheCompaniesRct'ZOfg'theCenhalGovernmenthereby
makes the foliowing rules, to amend the Nidhi Rules' 2014' namely:-

1. (1) These rules may be called the Nidhi (Amendment) Rules' 2019'

(2) They shall come into force with effect from 15 Augus! 2019'

2. ln the Nidhi rules, 2014 (hereinafter referred to as "said rules")' in rule Z after clause (c), the

following clause shall be inserted, namely:-

-(.1)everycomPanydeclaredasNidhiorMufualBenefitSocietyrrndersub-section(1)of

section 406 of the Act".

3.lnthesaidrules,inrule3,afterclause(d)'thefollowingclauseshallbeinserted'namely'-

'(da\ "NiLlhi" means a company which has been incorporatea.as a. rurAl yith the obiect of

cultivating the habit of th.ift ";;';;;"g' 
utot'g't its members' receiving deposits from' and lending

to, its members only, for their mutual blnefit, uid -hi"h "o^plies 
with the rules made by the central

Government for regulation of such class of companies'"

4. In the said rules, after rule 3, the following rule shall be inserted' namely:-

,,3A. Dectaration of Nidhis '- The Central Goverrrment, on receipt of application (in.Form NDH-4

along with fee thereon) or u p,ruri" .o*puny for declaring it as Nidiri and on being satisfied that the

company meets the requ[".r,"it",.^d"r'th"se rules, shall notify the company as a Nidhi in the official

Gazette:

ProvicletlthataNidhiincorporatedunclertheActonorafterthecormencementoftheNidhi
(Amenciment)Rules,20lgshallfileFormNDH-4withinsixtydaysfromthedateofexPiryof:-

(a) one year from the date of its incorporahory or

(b) the period up to which extension of time has been granted by the Regional Director under

sub-n:Ie (3) of rule 5:

ProvidedfurtherthatnothinginthefirstprovisoshallpreventaNidhifromfilingFormN|)H-4before
the period referred therein:



Provided also that that in case a company does not comply with the requirements of this rule,
it shall not be allowed to file Form No. SH-7 (Notice to Registrar of any alteration of share capital) and

Form PA93 (Return of Allotment).".

5. In the said rules, in rule 4, -

(i) in sub-rule (1), the words, "to be incorporated under the Act" shall be omitted;

(ii) in sub-rule (5), the words "Company incorporated as a" shall be omifted.

6. In the said rules, in rule 5, -
(i) in sub-rule (1), for the words "from the commencement of these rules", the words "from the date
of its incorporation" shall be substituted;

(ii) in sub-rule (3), before the Explanation, the following proviso shall be inserted, namely:-

"Provided that the Regional Director may extend the period upto one year from the date of

receipt of application.".

(iii) in sub-rule (4), after the words, brackets and figure "contained in sub-rule (1)", the words, brackets
and figures "and gets itself declared under sub-section (1) of section 406" shall be inserted.

7. In the said rules, in rule Z in sub-rule (1), after the words "shall issue" the words "fully paid up"
shall be inserted.

8. In the said rules, in rule 12,-

(i) in sub-rule (1) after clause (b), the following clause shall be inserted namely:-

"(ba) The date of declaration or notification as Nidhi";";

(ii) in sub-rule (2), in clause (a), for the words "Registrar of Companies", the words "Bench of

the National Company l-aw Tribunal" shall be substituted.

9. ln the said rules, in rule 23, in subrule (2),-

(i) for the words "concerned Regional Director", the words, "Central Government" shall be
substituted;

(ii) for the words "such Regional Director", the words, "Central Govemment" shall be
substituted;

(iii) in the proviso, for the words "Regional Director", the words, "Central Government'' shall
be substituted.

10. In the said rules, after rule 23, the following rules shall be inserted, namely:-



23A. Compliance with rule 3A by certain Nidhisr Every company referred to in clause (b) of
rule 2 and every Nidhi incorporated under the Act, before the corunencement of Nidhi (Amendment)
Rules, 2019, shall also get itself declared as such in accordance with rule 3,4 within a period of one year
from the date of its incorporation or within a period of six months from the date of commencement of
Nidhi (Amendment) Rules, 2019, whichever is later:

Provided that in case a company does not comply with the requirements of this rule, it shall not
be allowed to file Form No. SH-7 (Notice to Registrar of any alteration of share capital) and Form PA9
3 (Return of Allotment).

23B. Companies declared as Nidhis under previous company law to file Form NDH-4:- Every
company referred in clause (a) of rule 2 shall file Form NDH-4 alongwith fees as per the Companies
(Registration Offices and Fees) Rules, 2014 for updating its status:

Provided that no fees shall be charged under this rule for filing Form NDH-4, in case it is filed
within six month of the commencement of Nidhi (Amendment) Rules, 2019:

Provided further that, in case a company does not comply with the requirements of this rule, it
shall not be allowed to file Form No. SH-7 (Notice to Registrar of any alteration of share capital) and
Form PA93 (Return of Allotrnent).

11. In the said rules, after the Form NDH-3, the following form shall be inserted, namely:-

FORM NDH.4 Form for filing application for declaration
as Nidhi Company and for updation of
status by Nidhis.

lPursuant to section 406 of the
Gompanies Act,2013 and rule 3A,
rule 23A and rule 238 of the Nidhi
Rules, 2014I

Form language o English o Hindi

Refer the instruction kit for filing the form.

*This form is for: o Application for declaration as Nidhi Company

o Application for updating of status as Nidhi

1(a). "Corporate ldentification Number (ClN)

(b). Global Location number (GLN) of Company

2(a). Name of the company

(b) Address of Registered

Pre-fill



office of the company

(c) Phone

(d) Fax

(e) -email id of the company

3. -Equity paid-up capital

4. Number of members as on date of application/ updation

5. .Do the objects of the company as per its memorandum

of status

and article of association cover only those
activities Nidhi OYes ONo

6. lf no, give details of any activities in the memorandum of association (MoA) not permitted by Nidhi
Rules,2014.

for

7(a). . Whether the company has canied out any financial dealings with any penion other than its
memDers. oYes oNo

8(a). -Whether the company has complied with the Nidhi Rules, 2014 O Yes O No

(b) lf no, give details and reasons thereof

9(a). .Number of branches with dates of
openrng

Details of branches

(b). lf yes, give details



Name of Brahch DlrtrlGt ' StatduT Detc of Ooenlnq

10.-Theratioofnetownedfundstodepositsaccepted

11. -ls the ratio of loan on immovable property within the prescribed limit o Yes o No

Attachments

1. Copy of resolution of the board of directors in support of the proposal of the company I A*"t I
2. Certificate signed by two directors regarding the number of members as on date of applica-ii6i-

(membership should not be less than 200) I Afr""r' I
3. Certificate from the auditors of the company to the effect that the company has complied with the

Nidhi Rules. 2014. I Att""r,l

4. Copy of notification through which company was declared Nidhi under the Companies Act, 1956

or previous company law (where applicable)

5. Optional Attachments, if any

To the best of my knowledge and belief,
correct and comolete.

Remove Attachment

Declaration

the information given in this application and its attachments is

I Att'"t' I

I Att'.t' I

List of Attachments



I have been authorised by the board of directors' resolution dated f-----l (DD/MM^/YYY) to sign
and submit this application

'To be digitally signed by

Director or manager or secretary or CEO or CFO of the company

Designation

DIN of the director; PAN of the manager or CEO or CFO or
membership number of company secretary

Certificate by practicing professional
I declare that I have been duly engaged for the purpose of certification of this form. lt is hereby certified
that I have gone through the provisions of the Companies Act, 201 3 and rules thereunder for the subject
matter of this form and matters incidental thereto and I have verified the above particulars (including
attachment(s)) from the original/certified records maintained by the Company/applicant which is subject
matter of this form and found them to be true, correct and complete and no information material to this
form has been suppressed. I further certify that:

i. The said records have been properly prepared, signed by the required officers of the Company and
maintained as per the relevant provisions of the Companies Act, 2013 and were found to be in order;

ii. All the required attachments have been completely and legibly attached to this form.
To be diqitallv sioned bvffiffi

o Charlered accountant (in whole{ime practice); or
o Cost accountant (in whole{ime practice); or
o Company secretary (in whole-time practice)

Whether associate or fellow tr Associate o Fellow
Membership numbe[-:::] Certificate of Practice number

Note: Attention is also drawn to provisions ot Section 447, section 448 and 449 of the
Companies Act, 2013 which provide for punishment for fraud, punishment for false statement
and punishment for false evidence respectively.

DSC Box



ffi ru ru wm
Fol otllcc u!. only :

eForm sorvicr rGqucat numb.r (sRN) [*. --lT::l-.] crorm ndfroa:
Digiu .igndur! of rhc ruthoriring ofibi-
Thb 6Fo1m b h.Gby eppro\rad

Thi.aFofmbhqlbryr@

D.E ot dgnhe (DD/MM/YYYY)

lF .No. 1 12! 20 1 tCL-V(PartI

Joint Secretary to the Govemmenl of India

Note : The principal rules were published in the Gazette of India, Extraordinary, Part ll, Section of Sub-
sec'tion (i) vide number G.S.R.258 (E), dated the 31st March, 2014.

r-l tr
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(fir{d + {IcFFr s-srefiur * rnq Z, Ero-s 3, sc1gu3 (i) d c-fireraFi)

gr(d Tf6r{
+,rrdtd *,r4 d"rcq

3tfrqrdl
il5 eFfi, 1 dd6, 2019

vt.an.fr. (3r).- ffitq sr*r, aitrfi sfufi-qq, 2013 fiI qm 469 fr
5c-qRr (1) 3it{ 5q-erRT (2) i srer qf-d rn$ 406 *I 5q-qRr (1) {drn Eca
elrqi *r c"qla 6fe 6s, Ff f{f, 2014 6r {?n?ra +-ra * f(, fFaRfa
A-{q {drff t:rql-d- :-

't. (t) fa frqdi *r riF-a arq ffu Gdtral frqq, 2019 tl
(2) t rrsq* f ts rarsa, 2019 t rga OrJ}r

2. Bfu fr{q, 2014 (frt Fsd.Ts* qRqrd-,.3Fd ft+e'+-6 
"rqr il i fr{q 2

it, tis (rr) * caqq ffifua {js 3id.linftd fuqr aR'rn, 3reltd:-

"(q) sfufi-qIT €f ,rrr 406 fi icqRr (1) * 3{tffr ftfu qr r{€q{ dre+Frt
@r*w*dfrdqi+neir#,

3. s-rd M * F-{n 3 f, Eis (q) * caqrd., ffifua ds 3id:€qrR-d r*qr
dn'rn, 3Frtd.-

'(q 6) "FE' S niff +Tfr 3lfr+d t Rsdr A-rrffi rs* F{Fqt jt
A-aeqfudr rik cqa €r sT'rd *t qaril ii *:rtsq t fsqrur* t, ;i +-{d rs*
F+qt t lat qrr+qFfi qrqe * R(' ls+ uast t dqT nTkT F{-fi t 3ik rd
{ur iff t 3fu d +cF?ii * eri Trt +r Fftrrqa *.{i *. fr('#fiq sFfiR {ERT
ddnr rrq fui *.r qrra +-cff br

4. r+d frqdi * a-{q 3 * qeqra, BnrRfua frqE 3id.FqrFd fu-qr arq-,'r.
srertd:-

"3q'. Eful fi dcqr. - *'trq SGFR 6ERT, 16fi qfil+. .itrfr +i Bfu t
sc d dR-d F n ile # R(' $r+{d pe-sr 6rs sFa rsc arsv+-a1 *w F}i



iTer Fs EId $ Tidae d il+ q* fr aA *sfi Ffi B-{*fi * 3T?frd 3T+arBf si T{r
+-d t, 3€ +qfi +) rrqqt f vo fffu *qfi t w d aftqfua fuqr sn4r,r

q{E f+. Ffr G?irrrd) fr{n, 2019 rga ili w qr rs*.Er< Ts gfufi-qq
* 3rtfi-d Fqrd Ffu ffifua fi sffFa fir drfts * sro fra * afFa-r c-sc
a-d$(rq-4 qr{il strt:-

(*') {st frrffi fr drfts t q.s+; qr
(s) F-{q s *'scfr{q (3) * 3reft4 creRro frilro r-+ra fi rr$ vlr+ 6sar*
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(ii) w-fi-qq (5) d, '* sc f ffid ccn-fi +qfr,, erd s.r dc F+-qr dK,-rrr

6. grd fuf t B-{fi s. d-
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+t.:dEit 3itr 3i+t * css'{ "sik qm 406 fir icrJrt' (1) * 3'sfrd F{i T}
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9.
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:iilrd-6 v& aur q"t tr
qd ftisr+ dtg't drtq

,ddrd FgRi

dqqr

rr"dsr, {s sri{d fr fr ar$ q-ddrt 3if{ Tsh

arg/ * d+-"c E--cRr gt{ 3ir}frd qr
F€ilrtrt *..{A 3ik gS r+-ga +..{i * R('vtfufa fi+r er+r tr

*Efua FFTqrt fuc drs
dqfr 6r qdtr6 qr sfua qr fi5sn qr fr('cF3n (*qs$ dfis)

F*erfi €r AaRr+. T6-{rfi +iw1 qdrrfi qr

S$i qr S('ErrT) fir tfr qr +qff sfud
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ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

कारपोरेट कायय मतं्रालय 

ऄजधसचूना 

नइ ददल्ली, 19 ऄप्रलै, 2022 

सा.का.जन. 301(ऄ).—कें द्रीय सरकार, कंपनी ऄजधजनयम, 2013 (2013 का 18) की धारा 469 की ईपधारा (1) 

और ईपधारा (2) के साथ पठित धारा 406 की ईपधारा (1) द्वारा प्रदत्त िजियों का प्रयोग करते हुए, जनजध जनयम, 2014 

का और संिोधन करन ेहते ुजनम्नजलजखत जनयम बनाती ह,ै ऄथायत्:- 

1. सजंिप्त नाम और प्रारंभ. (1) आन जनयमों का संजिप्त नाम जनजध (संिोधन) जनयम, 2022 ह।ै 

(2) ये राजपत्र में आनके प्रकािन की तारीख को प्रवृत्त होंगे। 

2. जनजध जनयम, 2014 में, (जजसे आसमें आसके पश्चात ्ईि जनयम कहा गया ह)ै, जनयम 3 में, ईप-जनयम (1) में, खंड 

(क) के पश्चात,् जनम्नजलजखत खंड ऄत:स्ट्थाजपत दकया जाएगा, ऄथायत:्- 

“(कक) ‘िाखा’ से जनजध के रजजस्ट्रीकृत कायायलय से जभन्न कोइ स्ट्थान ऄजभप्रेत ह।ै” 

3.(1) ईि जनयमों के जनयम 3क में, तीसरे परंतुक के पश्चात,् जनम्नजलजखत परंतुक ऄत:स्ट्थाजपत दकए जाएंग,े ऄथायत:्- 

“पंरत ुयह भी दक, कोइ कंपनी, जो आस जनयम की ऄपेिाओं का ऄनुपालन नहीं करती ह,ै या जनजध (संिोधन) 

जनयम, 2022 के होने या ईसके पश्चात ्ऐसी ऄपेिाओं के ऄनुपालन में जवफल रहती ह,ै या कंपनी द्वारा प्ररूप 

एनडीएच-4 में प्रस्ट्तुत दकया गया अवेदन कें द्रीय सरकार द्वारा ऄस्ट्वीकार दकया जाता ह ैया ऄस्ट्वीकृत दकए जा 

चुके मामल ेमें, दकसी ऐसे गरै ऄनुपालन की तारीख से या ऐसे ईपरोि जनयमों के प्रारंभ होने की तारीख से या 

प्ररूप एनडीएच-4 में अवेदन की ऄस्ट्वीकृजत की तारीख से, जो भी पश्चातवती हो, ऄपने सदस्ट्यों से जमा प्राप्त नहीं 

करेगी या आन जनयमों के ईपबंधों के ऄधीन कोइ ऋण ईपलब्ध नहीं कराएगी। 
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परंतु यह भी दक यदद कंपनी द्वारा गरै-ऄनुपालन की तारीख के पश्चात ्या या ईि जनयमों के प्रारंभ होने की 

तारीख या प्ररूप एनडीएच-4 में दकए गए अवेदन की ऄस्ट्वीकृजत की तारीख, जो भी पश्चातवती हो, दकसी प्रकार 

की जमा राजि को प्राप्त दकया गया ह,ै जैसा दक ईपयुयि चौथे परंतुक में जनर्ददष्ट ह,ै तो ईसे आस ऄजधजनयम के 

ऄध्याय 5 के ऄनुसरण में एकजत्रत दकया गया माना जाएगा, और यथा-जस्ट्थजत ईस ऄध्याय के ऄधीन या 

ऄजधजनयम के दकन्हीं ऄन्य ईपबंधों या तद्धीन बनाए गए जनयमों की सभी ऄपेिाओं के ऄध्यधीन होगा। 

परंत ुयह भी दक ईि जनयमों के प्रारंभ होन ेकी तारीख को या ईसके पश्चात ् जनजध के रूप में जनगजमत कंपजनयों को आस 

जनयम का कुछ भी लागू नहीं होगा। 

(3)(2) ईि जनयमों के जनयम 3क के पश्चात,् जनम्नजलजखत जनयम ऄंतःस्ट्थाजपत दकया जाएगा, ऄथायत:- 

“3ख(I) जनजध (संिोधन) जनयम, 2022 के प्रारंभ को और ईसके पश्चात,् जनजध के रूप में घोजित दकए जाने के जलए 

आच्छुक कोइ पजब्लक कंपनी, प्ररूप एनडीएच 4 में, ऄपन ेजनगमन के एक सौ बीस ददन की ऄवजध के भीतर, जनजध के 

रूप में घोिणा करन ेहते ुअवेदन करेगी, यदद वह जनम्नजलजखत ितें पूरी करती ह,ै ऄथायत्:- 

(i) ईसके सदस्ट्यों की संख्या दो सौ से कम न हो; और 

(ii) ईसकी जनवल स्ट्वाजमत्व जनजध बीस लाख रूपए या आससे ऄजधक हो। 

(2) कंपनी, प्ररूप एनडीएच-4 के साथ आस ईप-जनयम के ऄनुसार, कंपनी के सभी संप्रवतयकों और जनदेिकों द्वारा 

ईपयुि और ईजचत व्यजि मापदंड के पूरा करन ेके संबंध में घोिणा भी संलग्न करेगी। 

(3) क्या कोइ संप्रवतयक या जनदेिक ईपयुि और ईजचत व्यजि ह,ै आसके ऄवधारण के प्रयोजन हते,ु जनम्नजलजखत को 

ध्यान में रखा जाएगा, ऄथायत:् 

(क) व्यजि की सत्यजनष्ठा, इमानदारी, नैजतक व्यवहार, प्रजतष्ठा, जनष्पिता और चठरत्र; और 

(ख) व्यजि में जनम्नजलजखत में से कोइ जनरहयताएं न हो, ऄथायत:् 

(i) कें द्रीय सरकार द्वारा प्राजधकृत दकसी व्यजि द्वारा ऐसे व्यजि के जवरूद्ध दडं प्रदिया संजहता 1973 

(1974 का 2) की धारा 154 के ऄधीन अपराजधक जिकायत या सूचना फाआल की गइ ह ैजो लंजबत 

ह;ै 

(ii) अर्थथक ऄपराधों से संबंजधत मामलों में दकसी प्रवतयन एजेंसी द्वारा ऐसे व्यजि के जवरूद्ध अरोप पत्र 

फाआल की गइ ह ैजो लंजबत ह;ै 

(iii) दकसी जनयामक प्राजधकरण या प्रवतयन एजेंसी द्वारा कंपनी जवजध, प्रजतभूजत जवजध या जवत्तीय जवपणन 

से संबंजधत दकसी मामले में ऐसे दकसी व्यजि के जवरूद्ध रोकन,े प्रजतबंध या जनष्कासन का कोइ अदिे 

पाठरत दकया गया ह ैजो प्रवृत्त ह:ै 

(iv) नैजतक ऄधमता ऄन्तवयजलत करने वाल े दकसी ऄपराध के जलए ऐसे दकसी व्यजि के जवरूद्ध दकसी 

न्यायालय द्वारा जसद्धदोि का कोइ अदेि पाठरत दकया गया ह;ै 

(v) ऐसा व्यजि ददवाजलया घोजित दकया गया ह ैऔर ईसे ईन्मोजचत नहीं दकया गया ह;ै 

(vi) सिम िेत्राजधकार न्यायालय द्वारा ऐसे व्यजि को जवकृतजचत्त पाया गया ह ैऔर जनष्किय प्रवतयनिील 

ह;ै 

(vii) ऐसा व्यजि स्ट्वैजच्छक व्यजतिमी के रूप में वगीकृत दकया गया ह;ै 

(viii) ऐसा व्यजि फरार जवत्तीय ऄपराधी घोजित दकया गया  हो; 

(ix) ऐसा व्यजि पांच या ऄजधक जनगजमत या जनजध के रूप में घोजित कंपजनयों में जनदेिक या तीन या 

ऄजधक जनगजमत या जनजध के रूप में घोजित कंपजनयों में संप्रवतयक ह।ै 

(4) कें द्रीय सरकार, प्ररूप एनडीएच-4 में फाआल दकए गए अवेदन की संपरीिा करेगी और पैंतालीस ददनों के भीतर 

ऄपना जनणयय कंपनी को संसूजचत करेगी: 
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परंत ुयदद प्ररूप एनडीएच-4 में फाआल दकए गए अवेदन पर, ऐसे अवेदन की प्राजप्त के ईि ऄवजध के 

भीतर कें द्रीय सरकार द्वारा जनणयय नहीं जलया जाता ह ैतो ईसे ऄनुमोददत समझा जाएगा। 

(5) यह समाधान हो जान ेपर दक कंपनी, ईप-जनयम (2) और ईप-जनयम (3) के ऄधीन ऄपेिाओं को पूरा करती ह,ै 

कें द्रीय सरकार, यथाजस्ट्थजत आस बात से संतषु्ट होन ेपर आसे जनजध या परस्ट्पर लाभ सोसायटी, के रूप में घोिणा 

करने की राजपत्र में ऄजधसूजचत करेगी। 

परंतु अवेदन को ऄनुमोददत करने के कें द्रीय सरकार का जनणयय, कंपनी द्वारा, आस ऄजधजनयम की धारा 

10क के ऄधीन ऄपेिा के ऄनुसार प्ररूप 20क सजहत रजजस्ट्रार के समि फाआल दकया जाएगा। 

परंत ुयह और दक ऐसी कंपनी, कंपनी (जनगमन) जनयम, 2014 के जनयम 12 के ऄधीन दी गइ घोिणा के 

ऄनुसरण में ऄपना कारोबार केवल कें द्रीय सरकार से ईसके अवेदन को ऄनुमोदन करने के जवजनश्चय को ऄजभप्राप्त 

करने पर ही प्रारंभ करेगी। 

(6) यदद कंपनी आस जनयम के ईप-जनयम 1 की ऄपेिाओं का ऄनुपालन नहीं करती ह ैतो, ईसे प्ररूप एसएच-7 (िेयर 

पूंजी के दकसी प्रकार के फेरबदल का रजजस्ट्रार को नोठटस) और प्ररूप पीएएस-3 (अबंटन की जववरणी) फाआल 

करना ऄनुज्ञात नहीं होगा। 

(7) आस जनयम के ईपबंध जनजध (संिोधन) जनयम, 2022 के प्रारंभ होने से पूवय आस ऄजधजनयम के ऄधीन जनगजमत 

दकसी पजब्लक कंपनी पर लागू नहीं होंगे। 

4. ईि जनयमों के जनयम 4 में, ईप-जनयम (1) में:- 

(क) ‘पांच लाख रुपए’ िब्दों के स्ट्थान पर ‘दस लाख रुपए’ िब्द रखे जाएंग;े 

(ख) जनम्नजलजखत परंतुक ऄत:स्ट्थाजपत दकया जाएगा, ऄथायत्:- 

“परंत ुजनजध (संिोधन) जनयम, 2022 के प्रारंभ की तारीख को जवद्यमान प्रत्येक जनजध, ऐसे प्रारंभ की तारीख 

से ऄिारह मास की ऄवजध के भीतर आस ऄपेिा का ऄनुपालन करेगी। 

5. ईि जनयमों में, जनयम 5 में, जनम्नजलजखत ईप-जनयम ऄत:स्ट्थाजपत दकया जाएगा, ऄथायत:- 

(5) आस जनयम के ईपबंध, जनजध (संिोधन) जनयम, 2022 के अरंभ को या ईसके पश्चात ्जनजध के रूप में जनगजमत 

कंपजनयों को लागू नहीं होंगे। 

6. ईि जनयमों के, जनयम 6 में, - 

(i) खंड (घ) के स्ट्थान पर, जनम्नजलजखत खंड रखा जाएगा, ऄथायत्:- 

“(घ) दकसी ऄन्य कंपनी की प्रजतभूजतयां िय या ऄर्थजत करना या दकसी ऄन्य कंपनी के जनदिेक बोडय की संरचना 

को दकसी भी रीजत में जनयंजत्रत करना या आसके प्रबंधन में पठरवतयन के जलए दकसी व्यवस्ट्था में प्रजवष्ट होना”; 

(ii) खंड (ट) के पश्चात,् जनम्नजलजखत खंड ऄंत:स्ट्थाजपत दकया जाएगा, ऄथायत:्- 

“(ि) जनजध के सदस्ट्यों को ऄजिम ऋणों के प्रयोजन के जलए बैंकों या जवत्तीय संस्ट्थानों या दकसी ऄन्य स्रोत से ऋण 

लेना। 

7. ईि जनयमों के जनयम 8 में, ईप-जनयम (3) के पश्चात,् जनम्नजलजखत ईप-जनयम ऄंत:स्ट्थाजपत दकया जाएगा, ऄथायत्:- 

“(4) कोइ सदस्ट्य ऄपनी िेयर होल्ल्डग के पचास प्रजतित से ऄजधक (ऋण लनेे या जमा दकए जान ेकी तारीख को) 

यथा-जस्ट्थजत ऐसे ऋण या जमा के ऄजस्ट्तत्व के दौरान, हस्ट्तांतठरत नहीं करेगा। 

परंतु सदस्ट्य हर समय जनयम 7 के ईपजनयम (3) के ऄधीन ऄपेजित िेयर न्यूनतम संख्या में बनाए रखे 

रहगेा। 

(8) ईि जनयमों में, जनयम 9 में,- 

(क) “दस लाख” िब्दों के स्ट्थान पर “बीस लाख” िब्द रखे जाएंग;े 
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   (ख) जनम्नजलजखत परंतुक ऄतंःस्ट्थाजपत दकया जाएगा, ऄथायत:्- 

“परन्तु जनजध (संिोधन) जनयम, 2022 के प्रारंभ की तारीख को जवद्यमान प्रत्येक जनजध, ऐसे अरंभ की तारीख से 

ऄिारह मास की ऄवजध के भीतर आस ऄपेिा का ऄनुपालन करेगी”। 

9. ईि जनयमों के, जनयम 10 में,- 

(i) ईप-जनयम (3) में, “िेत्रीय जनदेिक” िब्दों के पूवय, “कंपनी (रजजस्ट्रीकरण कायायलय और फीस) जनयम, 

2014 में जवजनर्ददष्ट फीस के साथ प्ररूप एनडीएच-2 में अवेदन द्वारा”, िब्द ऄंतःस्ट्थाजपत दकए जाएंग;े 

(ii) ईप-जनयम (4) और ईप-जनयम (5) में, “ऄथवा एकत्रीकरण कें द्र ऄथवा कायायलय ऄथवा जमा कें द्र ऄथवा 

चाह ेजजस नाम से भी ज्ञात हो” िब्दों का लोप दकया जाएगा; 

(iii) ईप-जनयम (6) के स्ट्थान पर, जनम्नजलजखत ईप-जनयम रखा जाएगा, ऄथायत्:- 

“(6)(क) कोइ जनजध, दकसी िाखा को तब तक बंद नहीं करेगी, जब तक,- 

(i) जवद्यमान जमाओं का भुगतान कैसे दकया गया ह ैया दकया जाएगा और जवद्यमान 

ऋण को कैसे वसूला जाएगा आस योजना के साथ िाखा को बंद करने का प्रस्ट्ताव बोडय द्वारा ईसकी बैिक 

में जवजधवत् ऄनुमोददत न कर ददया गया ह;ै और 

(ii) आसने कंपनी (रजजस्ट्रीकरण कायायलय और फीस) जनयम, 2014 में जवजनर्ददष्ट फीस 

के साथ ऐसे बंद होन े के कम से कम साि ददन पूवय प्ररूप एनडीएच-2 में लाग ू अवेदन द्वारा िेत्रीय 

जनदेिक का पूवय ऄनुमोदन प्राप्त न कर जलया ह।ै 

परन्त ुिेत्रीय जनदिेक ऐसे अवेदन पर जवचार करेगा और ऐसे अवेदन की प्राजप्त के तीस ददनों की ऄवजध 

के भीतर अदेि पाठरत करेगा। 

(ख)  िेत्रीय जनदेिक से ऄनुमोदन प्राप्त करन ेके पश्चात, जनजध- 

(i) ऐसे बंद होने के बारे में जनता को सूजचत करते हुए, ऐसे स्ट्थान पर जहााँ वह कारोबार करता ह,ै प्ररूप 

एनडीएच-5 के ऄनुसार, जन भािा में एक समाचार पत्र में जवज्ञापन प्रकाजित करेगी; 

(ii) जवज्ञापन के प्रकाजित होने की तारीख से कम से कम तीस ददनों की ऄवजध के जलए जनजध के नोठटस बोडय 

के साथ-साथ संबंजधत िाखा पर आस तरह के जवज्ञापन या िाखा के बंद होन ेकी सूचना देन ेवाले नोठटस 

की एक प्रजत चस्ट्पा करेगी, 

(iii) ऐसे बंद होने के तीस ददन के भीतर एनडीएच-2 प्ररूप में कंपनी (रजजस्ट्रीकरण कायायलय और फीस) 

जनयम, 2014 में जवजनर्ददष्ट फीस के साथ रजजस्ट्रार को सूचना देगी।”; 

(iv) ईप-जनयम (6) के पश्चात, जनम्नजलजखत ईप-जनयम (7) ऄंतःस्ट्थाजपत दकया जाएगा, ऄथायत्:- 

“(7) दकसी भी स्ट्थान को, जो एक पंजीकृत कायायलय या एक िाखा नहीं ह,ै जहााँ कोइ जनजध ऄपनी 

गजतजवजधयााँ करती ह,ै जनजध (संिोधन) जनयम, 2022 के प्रारंभ के छह मास के भीतर बंद कर ददया जाएगा 

और प्ररूप एनडीएच-2 में आस संबंध में रजजस्ट्रार को सूचना भेजी जाएगी।” 

10. ईि जनयमों के जनयम 12 में, ईप-जनयम (1) में, “सोना” िब्द के पश्चात, “चााँदी” िब्द ऄतंःस्ट्थाजपत दकया जाएगा। 

11. ईि जनयमों के जनयम 14 में, परंतुक में, “िेत्रीय जनदिेक के पूवय ऄनुमोदन” िब्दों के पूवय “कंपनी (रजजस्ट्रीकरण 

कायायलय और फीस) जनयम, 2014 में जवजनर्ददष्ट फीस के साथ प्ररूप एनडीएच-2 में अवेदन द्वारा” िब्द ऄंतःस्ट्थाजपत दकए 

जाएंगे। 

12. ईि जनयमों के जनयम 15 में, ईप-जनयम (1) में, जनम्नजलजखत परंतुक ऄंतःस्ट्थाजपत दकया जाएगा, ऄथायत:- 

“परन्त ुसंयुि िेयरधारकों के मामले में, ऋण ईस सदस्ट्य को ददया जाएगा जजसका नाम सदस्ट्यों के रजजस्ट्टर में पहल े

होगा।” 
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13. ईि जनयमों के जनयम 18 के स्ट्थान पर, जनम्नजलजखत जनयम रखा जाएगा, ऄथायत:्- 

“18. लाभांि – कोइ जनजध एक जवत्तीय विय में पच्चीस प्रजतित से ऄजधक लाभांि की घोिणा नहीं करेगी।” 

14. ईि जनयमों के जनयम 20 में, ईप-जनयम (6) में, “सोना” िब्द जहााँ कहीं वह अता ह,ै के पश्चात, “या चााँदी” िब्द 

ऄंतःस्ट्थाजपत दकए जाएगंे। 

15. ईि जनयमों के जनयम 23क में, प्रथम परंतुक के पश्चात, जनम्नजलजखत परंतुक ऄंतःस्ट्थाजपत दकए जाएंग,े ऄथायत:् 

“परन्तु यह और, कोइ कंपनी, जो आस जनयम की ऄपेिाओं का ऄनुपालन नहीं करती ह,ै या ईि जनजध (संिोधन) 

जनयम, 2022 के प्रारंभ की तारीख को या ईसके पश्चात ऐसी ऄपेिाओं के ऄनुपालन में जवफल रहती ह,ै या ऐसे मामल े

जहााँ कंपनी द्वारा प्ररूप एनडीएच-4 में प्रस्ट्ततु अवेदन सरकार द्वारा ऄस्ट्वीकृत दकए जाते हैं या दकए गए हैं, ऄपन े

सदस्ट्यों से जमा राजि को प्राप्त नहीं करेगी या ऐसे गैर-ऄनुपालन की तारीख से, या ईि जनयमों के प्रारंभ की तारीख 

से, या प्ररूप एनडीएच-4 में अवेदन की ऄस्ट्वीकृजत की तारीख से, जो भी पश्चात्वती हो, आन जनयमों के ईपबंधों के 

ऄधीन ऄपन ेसदस्ट्यों को ऋण ईपलब्ध नहीं कराएगी। 

परंतु यह भी दक गरै-ऄनुपालन की तारीख के पश्चात, या ईि जनयमों के प्रारम्भ की तारीख से, या प्ररूप एनडीएच-4 

में दकए गए अवेदन की ऄस्ट्वीकृजत की तारीख से, जो भी पश्चात्वती हो, दकसी कंपनी द्वारा दकसी प्रकार की जमा राजि 

को प्राप्त करना, दसूरे परन्तुक में यथा-जनर्ददष्ट ह,ै आस ऄजधजनयम के ऄध्याय-5 के ऄनुसरण में एकजत्रत दकया गया 

समझा जाएगा, और यथा-जस्ट्थजत ईस ऄध्याय के ऄधीन या ऄजधजनयम के दकन्हीं ऄन्य ईपबंधों के ऄधीन या तद्धीन 

बनाए गए जनयमों, की सभी ऄपेिाओं के ऄध्यधीन होगा। 

16. ईि जनयमों के ईपाबंध में, 

(1) प्ररूप एनडीएच-2 में - 

(क) “ऄवजध बढाने के जलए अवेदन” िीियक के स्ट्थान पर, “िेत्रीय जनदेिक को अवेदन और रजजस्ट्रार को सूचना”, 

िीियक रखा जाएगा; 

(ख) िम सं. 4 के स्ट्थान पर जनम्नजलजखत िम सं. रखा जाएगा, ऄथायत:- 

“4. जनम्नजलजखत के जलए अवेदन फाआल दकया गया:- 

(i) जनयम 5 के ईप-जनयम (3) के ऄधीन ऄवजध बढाने हते ु

(ii) जनयम 10 के ईप-जनयम (3) के ऄधीन िाखा खोलन ेहते ुिते्रीय जनदेिक की ऄनुज्ञा हते ु

(iii) जनयम 10 के ईप-जनयम 6 के खंड (क) के ऄधीन िाखा बंद करन ेहते ुिेत्रीय जनदेिक की ऄनुज्ञा हते ु

(iv) जनयम 10 के ऄधीन िाखा खोलन ेया बंद करन ेहतेु रजजस्ट्रार को सूचना दनेे हते ु

(v) जनयम 10 के ऄधीन संिहण कें द्रों अदद को बंद करने हते ुरजजस्ट्रार को सूचना देन ेहते ु

(vi) जनयम 14 के ऄधीन भारमिु जमाओं को जनकालने हते ुिते्रीय जनदेिक की ऄनुज्ञा हतेु”। 

(ग) िम सं. 6 के स्ट्थान पर, जनम्नजलजखत िम सं. रखा जाएगा, ऄथायत:- 

“6. ‘अवेदन हतेु कारण’।” 

(2) ईि जनयमों के प्ररूप एनडीएच-3 में, िम सं. 9 में, (vi) के पश्चात जनम्नजलजखत ऄतंःस्ट्थाजपत दकया जाएगा:- 

“(vii) िुद्ध स्ट्वाजमत्व जनजधः________”; 

(3) प्ररूप एनडीएच-4 में- 

(i)  िम सं.  9 को “9(ख)” के रूप में पुनःसंख्यांदकत दकया जाएगा, और आस प्रकार पनुःसंख्यांदकत िम सं. 9(ख) से 

पूवय, जनम्नजलजखत िम सं. ऄतं:स्ट्थाजपत दकया जाएगाः ऄथायत्:- 

 “9(क) िुद्ध स्ट्वाजमत्व जनजधः_________”; 
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(ii) संलग्नक िीियक के ऄधीन, िम संख्या. 5 के स्ट्थान पर, जनम्नजलजखत रखा जाएगा, ऄथायत:- 

“5. कंपनी के सभी प्रवतयकों और जनदेिकों द्वारा जनयम 3ख के ईप-जनयम (3) के ऄनुसार, ईपयुि और ईजचत 

व्यजिगत मानदडं को परूा करन ेके संबंध में घोिणा; 

6. वैकजल्पक संलग्नक, यदद कोइ हो” 

(4) प्ररूप एनडीएच-4 के पश्चात, जनम्नजलजखत ऄतंःस्ट्थाजपत दकया जाएगा, ऄथायत:् 

“एनडीएच-5 

िाखा को बंद करत ेसमय ददए जाने वाले जवज्ञापन का प्रारूप 

[जनजध जनयम, 2014 के जनयम 10 के ईप-जनयम (6) के ऄनुसरण में] 

सूचना दी जाती ह ैदक मैससय_______(जनजध) जजसका सीअइएन संख्याक__________________ ह,ै ने जनम्नजलजखत 

स्ट्थानों पर जस्ट्थत जनजध की िाखा(ओं)/ एकत्रीकरण कें द्र (द्रों)/एकत्रीकरण कायायलय (यों)/जमा कें द्र (द्रों) को बंद करने के 

जलए____________ (संबंजधत िेत्र) के ित्रीय जनदेिक का पूवय ऄनुमोदन [ऄनुमोदन संख्या.…………. तारीख 

…………… द्वारा] प्राप्त कर जलया हःै- 

1. 

2. 

3. 

तदनुसार, सवय संबंजधत को यह सूजचत दकया जाता ह ै दक जनजध की ईपयुयि ईजल्लजखत िाखा(ओं)/ एकत्रीकरण कें द्र 

(द्रों)/एकत्रीकरण कायायलय (यों)/ जमा कें द्र (द्रों) को तारीख.........से बंद कर ददया गया ह।ै 

 

जनजध के प्राजधकृत हस्ट्तािरकताय द्वारा हस्ट्तािठरत 

[कृते______(जनजध)] 

जनजध का पता ________________________”। 

 

[फा. सं. 5/28/2020-सीएल-VII] 

मनोज पाण्डेय, संयुि सजचव 

ठटप्पणः  मूल जनयम भारत के राजपत्र में सा.का.जन. संख्या 258(ऄ), तारीख 31 माचय, 2014 द्वारा प्रकाजित दकए गए थ े

और ऄजधसूचना संख्या सा.का.जन.114(ऄ), तारीख 14 फरवरी, 2020 द्वारा ऄंजतम बार संिोजधत दकए गए। 

 

MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

  New Delhi, the 19th April, 2022     

G.S.R. 301(E).—In exercise of the powers conferred by sub-section (1) of section 406 read with 

sub-sections (1) and (2) of section 469 of the Companies Act, 2013 (18 of 2013), the Central Government 

hereby makes the following rules, further to amend the Nidhi Rules, 2014, namely:- 

1. Short title and commencement.- (1) These rules may be called the Nidhi (Amendment) Rules, 2022. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Nidhi rules, 2014 (hereinafter referred to as the said rules), in rule 3, in sub-rule (1), after clause 

(a), the following clause shall be inserted, namely:- 

“(aa) „Branch‟ means a place other than the registered office of Nidhi”, 
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3. (1) In rule 3A of the said rules, after the third proviso, the following provisos shall be inserted, namely:- 

"Provided also that no company, which has not complied with the requirements of this rule, or fails to 

comply with such requirement on or after the commencement of the Nidhi (Amendment) Rules, 2022, 

or in case the application submitted by the company in Form NDH-4 is or has been rejected by the 

Central Government, shall raise any deposit from its members or provide any loan to its members 

under the provisions of these rules from the date of such non-compliance, or from the date of the 

commencement of the above said rules, or the date of rejection of the application in Form NDH-4, 

whichever is later. 

Provided also that if any deposit raised by a company after the date of non-compliance, or the date of 

commencement of the above said rules, or the date of rejection of the application in Form NDH-4, 

whichever is later as referred to in the fourth proviso shall be deemed to have been raised in pursuance 

of Chapter V of the Act, and shall be subject to all the requirements under that Chapter, or under any 

other provisions of the Act or the rules made thereunder, as the case may be. 

Provided also that nothing in this rule shall apply to companies incorporated as Nidhi on or after the 

commencement of the above said rules.” 

(3)(2) After rule 3A, of the said rules, the following rule shall be inserted, namely:- 

“ 3B.  (1) On and after commencement of Nidhi (Amendment) Rules, 2022, public  company 

desirous to be declared as a Nidhi shall apply, in Form NDH-4, within a period of one hundred 

twenty days of its incorporation for declaration as Nidhi, if it fulfils the following conditions, 

namely:- 

(I) it has not less than two hundred members; and 

(II) it has Net Owned Funds of twenty lakh   rupees or more. 

 (2) The company shall also attach, alongwith Form NDH-4, the declaration  with regard to 

fulfilment of fit and proper person criteria, as per this sub-rule, by all the promoters and 

directors of the company. 

  (3) For the purpose of determining as to whether any promoter or director  is a „fit and proper 

person‟, the following shall be taken into account, namely:- 

(a) integrity, honesty, ethical behaviour, reputation, fairness and character of the 

person; and 

(b) the person not incurring any of the following disqualifications, namely:- 

(i) criminal complaint or information under section 154 of the Code of Criminal 

Procedure, 1973 (2 of 1974) has been filed by a person authorised by the Central 

Government against such person and which is pending; 

(ii) charge sheet has been filed against such person by any enforcement agency in 

matters concerning economic offences which is pending; 

(iii) an order of restraint, prohibition or debarment has been passed against such person 

by any regulatory authority or enforcement agency in any matter concerning company 

law, securities laws or financial markets which is in force; 

(iv) an order of conviction has been passed against such person by a court for any 

offence involving moral turpitude; 

(v) such person has been declared insolvent and not been discharged; 

(vi) such person has been found to be of unsound mind by a court of competent 

jurisdiction and the finding is in force; 

(vii) such person has been categorised as a willful defaulter; 

(viii) such person has been declared a fugitive economic offender; 

(ix) such person is a director in five or more companies  incorporated or declared as 

Nidhi, or is a promoter of three or more companies incorporated or declared as Nidhi. 
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  (4) The Central Government, shall examine the application filed in Form NDH-4 and convey its 

decision within a period of forty five days to the company: 

Provided that in case a decision on an application filed in form NDH-4 is not taken by the 

Central Government within the aforesaid period of receipt of such application, the same shall be 

deemed as approved. 

 (5) On being satisfied that the company meets the requirements under sub- rules (2) and (3), the 

Central Government, shall notify in the Official  Gazette, declaring it as a Nidhi or Mutual 

Benefit Society, as the case may be: 

               Provided  that  the decision of the Central Government approving the application, shall 

be  filed by the company with the Registrar alongwith Form 20A required under section 10A of 

the Act: 

               Provided further that such company shall commence its business only once   the 

decision of the Central Government approving its application is obtained from the Central 

Government pursuant to the declaration given under rule 12 of the Companies (Incorporation) 

Rules, 2014. 

 (6) In case a company does not comply with the requirements of sub- rule (1) of this rule, it shall 

not be allowed to file Form No. SH-7 (Notice to Registrar of any alteration of share capital) and 

Form PAS-3 (Return of allotment). 

(7) The provisions of this rule shall not be applicable to a public company incorporated under 

the Act before the date of commencement of the Nidhi (Amendment) Rules, 2022. 

4.    In rule 4 of the said rules, in sub-rule (1), - 

(a) for the words “five lakh rupees”, the words “ten lakh rupees” shall be substituted; 

(b) the following proviso shall be inserted, namely:- 

“Provided that every Nidhi existing as on the date of commencement of the Nidhi Amendment 

Rules,2022, shall comply with this requirement within a period of eighteen months from the date of 

such commencement”. 

5. In rule 5 of the said rules, the following sub-rule shall be inserted, namely:- 

“ (5) The provisions of this rule shall not be applicable for the companies incorporated as Nidhi 

on or after the commencement of the Nidhi (Amendment) Rules, 2022”. 

6. In rule 6,of the said rules, 

(i) for clause (d), the following clause shall be substituted, namely:- 

“(d) acquire or purchase securities of any other company or control the composition of the Board 

of Directors of any other company in any manner whatsoever or enter into any arrangement for 

the change of its management”; 

(ii) after clause (k), the following clause shall be inserted, namely :- 

“ (l)   raise   loans   from   banks   or financial institutions or any other source for the purpose 

of advancing  loans  to  members  of Nidhi”. 

7. In rule 8, of the said rules, after sub-rule (3), the following sub-rule shall be   inserted, namely:- 

“(4) A member shall not transfer more than fifty percent of his shareholding (as on the date of 

availing of loan or making of deposit) during the  subsistence of such loan or deposit, as the case 

may be. 

Provided that the member shall retain the minimum number of shares required under sub-

rule (3) of rule 7 at all times”. 

8.   In the said rules, in rule 9, 

               (a) for the words “ten lakh”, the words “twenty lakh" shall be substituted; 



[भाग II—खण् ड 3(i)] भारत का राजपत्र : ऄसाधारण 9 

            (b) the following proviso shall be inserted, namely:- 

“Provided that every Nidhi existing as on the date of commencement of the Nidhi (Amendment) 

Rules,2022 shall comply with this requirement  within a period of eighteen months from the date of 

such commencement”. 

9.  In rule 10, of the said rules, 

(i) in sub-rule (3), after  the words, “Regional         Director”, the words “by applying in Form NDH-2 

along with fee specified in the Companies (the Registration Offices and Fees) Rules, 2014”, shall be 

inserted; 

(ii) in sub-rules (4) and (5) , the words “or collection centres or offices or deposit centres, or by 

whatever name called” shall be omitted; 

(iii) for sub-rule (6), the following sub-rule shall be substituted, namely:- 

                “(6) (a) A Nidhi shall not close any branch, unless, - 

               (i) the proposal to close the branch along with the plan as to how the existing 

deposits have been or shall be paid off and how the existing loan shall be recovered is duly 

approved by the Board at its meeting; and 

               (ii) it has obtained the  prior approval of the Regional Director by  applying in 

Form NDH-2 along with fee as specified in the Companies (the Registration Offices and 

Fees) Rules, 2014 at least sixty days prior to such closure. 

Provided that the Regional director shall consider such application and pass orders  

within a period of thirty days of receipt of such application. 

                  (b)     After obtaining approval from the Regional Director, the Nidhi shall- 

(i) publish advertisement, as per format NDH-5, in a newspaper in vernacular language in 

the place where it carries on business at least thirty days prior to such closure, informing 

the public about such closure; 

(ii) fixes a copy of such advertisement or a notice informing such closure of the branch on 

the notice board of Nidhi as well as the relevant Branch for a period of at least thirty days 

from the date on which advertisement was published; 

(iii) give an intimation to the Registrar within a period of thirty days of such closure in 

Form NDH-2 along with fee as specified in Companies   (the Registration Offices and 

Fees) Rules, 2014”. 

(iv) after sub-rule (6), the following sub-rule (7) shall be inserted, namely:- 

“ (7)  Any  place, not being a registered office or a branch, where a Nidhi carries on its 

operation shall be closed within a period of six months from the date of commencement 

of the Nidhi (Amendment) Rules,2022 and intimation shall be sent to the Registrar in this 

regard in Form NDH-2.” 

10. In rule 12 of the said rules, in sub-rule (1), after the word, “gold” the word “silver” shall be inserted. 

11.  In rule 14, of the said rules, in the proviso, after the words, “approval of the Regional Director”, the 

words “by making application in Form NDH- 2 alongwith fee specified in the Companies (the 

Registration Offices and Fees) Rules, 2014” shall be inserted. 

12.  In rule 15, of the said rules, in sub-rule (1), the following proviso shall be inserted, namely :- 

“Provided that   in   case   of   joint shareholders, the loan shall be provided  to  the member 

whose name appears first in the Register of members”. 

13. For rule 18 of the said rules, the following rule shall be substituted, namely:- 

“ 18. Dividend. A Nidhi shall not declare dividend exceeding twenty five per cent in a financial 

year”. 
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14.  In rule 20, of the said rules, in sub-rule (6), after the word “gold”, wherever it occurs , the words “or 

silver” shall be inserted. 

15.  In rule 23A, of the said rules, after the first proviso, the following provisos shall be inserted, 

namely:- 

“Provided further that no company which has not complied with the requirements of this rule, or fails 

to comply with such requirement on or after the date of commencement of the Nidhi (Amendment) 

Rules,2022, or in case the application submitted by the company in Form NDH-4 is or has been 

rejected by the Central Government, shall raise any deposit from its members or provide any loan to its 

members under the provisions of these rules from the date of such non-compliance, or the date of 

commencement of the said rules, or the date of rejection of the application in Form NDH-4, whichever 

is later. 

Provided also that any deposit raised by a company after the date of non-compliance, or the date of 

commencement of the above said rules, or the date of rejection of the application in Form NDH-4, 

whichever is later, as referred to in the second proviso shall be deemed to have been raised in 

pursuance of Chapter V of the Act, and shall be subject to all the requirements under that Chapter, or 

under any other provisions of the Act or the rules made thereunder, as the case may be. 

16. In the Annexure to the said rules, 

(1) In Form NDH-2- 

(a) for the heading “Application for extension of time”, the heading “Application to Regional Director 

and Intimation to Registrar”, shall be substituted ; 

(b)for serial No. 4, the following shall be substituted, namely :-   

       “4. Application filed for:  

(i)  for extension of time under sub-rule (3) of rule 5 

      (ii) for permission of Regional Director for opening of branch under sub- rule (3) of rule 10 

(iii) for permission of Regional Director for closing of branch under clause (a) of sub-rule  6 of rule 10 

(iv) for intimation to Registrar for opening or closing of branch under rule 10 

(v)  for intimation to Registrar for closure of collection centres etc. under rule 10 

(vi) for permission of Regional Director for withdrawal of unencumbered deposits under rule 14”. 

(c)   for serial no. 6, the following shall be substituted, namely: - 

“6.  „Reasons for the application‟.” 

(2)     In Form NDH-3, of the said rules, in serial number 8 after (vi), the following shall be inserted:- 

            “(vii) Net Owned Fund: _____”; 

(3) In Form NDH-4, - 

(i) serial no. 9(a) shall be renumbered as 9(b) thereafter, and before serial number 9(b) as so renumbered, 

the following shall be inserted, namely:- 

   “9(a) Net Owned Fund: _________ “; 

(ii) under heading Attachments, for serial number 5, the following shall be substituted, namely :- 

“ 5. Declaration with regard to fulfilment of fit and proper person criteria, as per sub-rule (3) of 

rule 3B, by all the Promoters and Directors of the company.  ; 

6. Optional attachment, if any” 

(4) after Form NDH-4, the following shall be inserted namely:- 
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“NDH-5 

Format of advertisement to be given while closing branch 

[Pursuant to sub-rule (6) of rule 10 of the Nidhi Rules,2014] 

 

Notice is hereby given that M/s __________ (Nidhi) having its CIN Number _______________  

has obtained,  the prior approval of the Regional Director at ________ (concerned region) [vide 

Approval Number ------------- dated ------------] for closure of branch(es)/ collection centre(s)/ 

collection office(s)/ deposit centre(s) of the Nidhi located at following places:- 

1. 

2. 

3. 

Accordingly, it is informed to all concerned that above mentioned branch(es)/ collection centre(s)/ 

collection office(s)/ deposit centre(s) of the Nidhi shall stand closed with effect from ________. 

Signed by authorised signatory of Nidhi 

[For __________ (Nidhi)] 

Address of Nidhi_____________________________” . 

 

[F. No. 5/28/2020-CL-VII] 

MANOJ PANDEY, Jt. Secy. 

Note : The principal rules were published in the Gazette of India vide number G.S.R. 258(E), dated the 

31
st
 March, 2014 and were last amended vide notification number G.S.R. 114(E) dated 

the14
th
 February, 2020. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. MANOJ KUMAR 
VERMA

Digitally signed by 
MANOJ KUMAR VERMA 
Date: 2022.04.19 
20:08:12 +05'30'


